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title: Introduction of the Consumer Protection Bill, 2015.
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HON. SPEAKER: The question is:
'"That leave be granted to introduce a Bill to provide for adequate protection of the interests of consumers and for prevention of unfair
trade practices and for the said purposes to make provisions for establishment of the Consumer Protection Councils and other
authorities for better administration and for timely effective settlement of consumers' disputes and for matters connected therewith."

The motion was adopted.
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